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SALARIES AND ALLOWANCES OF 
OFFICERS OF PARLIAMENT 
(AMENDMENT) BILL· 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
Sir, I beg to move for leave to introduce a 
Bill to amend the Salaries and Allowances 
of Officers of Parliament Act, 1953. 
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MR. DEPUTY-SPEAKER : Now, the 
question is : 

"That leave be granted to introduce a 
BiU to amend the Salaries and Allowan= 
of Officers of Parliament Act, 1953." 

The motion was adopted. 

SHRI RAGHU RAMAIAH : Sir, I 
introducet the Bill. 

14.J8bn. 

CONTRACT LABOUR (REGULATION 
AND ABOLITION) BILL-Contd. 

Clause 5-{Power to Constituted 
Committees) 

MR. DEPUTY-SPEAKER: The House 
will now resume further consideration of 
the Contract Labour (Regulation and Aboli-
tion) Bill. We take up Clause 5. There is 
an Amendment, No. 77, to Clause S, by Shri 
B. P. Mandai. 

SHRI S. M. BANERJEE (Kanpur): 
There have been certain very necessary 
amendments given by all sections of the 
House. There are amendment; moved by 
Shri Nambiar, Shri  Shri Chand Goyal and 
Shri Shiva Chandra Jha which are crucial. 
May I know from the hon. Minister whether 
he is going to accept them and whether he 
is ready to aa:ommodate in this regard ? 

MR. DEPUTY-SPEAKER: We will_ 
that when we come to the Clauses concerned. 
Now, Mr. MandaI, do you want to say 
anything ? 

SHRI B. P. MANDAL (Madhopura): 
Sir, I want to substitute the words 'Govern-
ment officer'. 

I beg to move : 

Page 6, lines 7 and 8, 

for "an officer" substitute "a 
servant" (77) 

I think it will be better if we put the 
words 'Go..ernment servant', I have nothing 
further to add. I commend my amendment 
for the acceptance of the House. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VA YY A): I think the term 'Government 
officer' is a well-known term. Therefore, 
there is no need to accept the amendment. 

MR. DEPUTY-SPEAKER: I shall now 
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t Introduced with the recommendation of the President. 


